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(b) A  statement showing the natnes 
•I the menbera of the Committee and 
the fuM tions assigned to it is laid on 
the Table o f the House. [P laced in £>t- 
brary. See Na L T -1623/78]. To en
sure a n«aaonably broad^based yet com - 
pact'body. the Committee has beesi 
constituted with Members of Parlia
ment and eminent persons from the 
Aeld o f Law, Social welfare, educa
tion, employment and health.

Skortaces in wheal imported from 
United States

•17. SHRl PRADYUMNA BAL: WIU 
the Minister o f  AGRICULTURE AND 
IKRIGATION be pleased to state;

(a) whether the Governm ent have 
since examined the cases o f shortages 
in wheat imported from  the United 
States;

(b )  whether there is any proposal 
to have a thorough inquiry o f the 
m ailer by the Central Bureau ot 
Investigation:

(c )  whether the Governm ent is of 
the view  that such short landings 
which resulted in the loss o f crores of 
rupees o f public m oney could not 
have taken place without the conni
vance o f top officials o f the Food Cor
poration of India; and

(d ) the action taken so far against 
the officers responsible for this loss 
and to sue the Am erican firms who 
cheated India in this way?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRIC^JLTURE AND 
IRRIGATION (SH R l BHANU PRA- 
TA P  SIN G H ): (a) to (d ). Comsequent 
vpon the indictment o f some US grain 
firms for indulging in malpractices in
volving .<Jiort-weighment and m is- 
grading o f grains to defraud foreign 
buyers, including India, the G overn
ment o f India had field claims against 
some m ajor US grain exporting Arms 
for supplying foodgrains deflcient in 
weight and quality during the years 
1961—75. The w hole matter is rub- 

A  negotiated out-of-court 
settlement with the concerned firms 
is not ruled out.

Ther« is no proposal under consi
deration to have the matter investigat
ed by the Central Bureau o f Investi
gation as the facts o f the case do not 
suggest that the shortlanding of food
grains at the Indian Ports was due to 
negligence or connivance on the Part 
o f the officials o f the Food Corporation 
o f India.
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